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T ifud
Home Secretary
MR 9¥HR
Government of India
MNorth Block,
MNew Delhi

AJAY BHALLA, IAS

DO No. 40-3/2020-DM-I(A) Date : 29" March, 2020

Dear C\aret S?cwe\“m-_«) y

Kindly refer to my DO letter of even no 24" March 2020 wherein an Order dated
24.03.2020 under Section 10(2)(l) of the Disaster Management Act, 2005 alongwith
lockdown measures to be taken by Ministries and Departments of Government of India, and
State Governments/Union Territories, to contain the spread of COVID-19 in the country
was issued. This was followed by two Addendum Orders dated 25.03.2020 and 27.03.2020
to the guidelines on lockdown measure.

2. The consolidated guidelines, by incorporating changes made through the two
Addendums, on the lockdown measure to the Order dated 24.03.2020 is available at
https://mha.gov.in/sites/default/files/PR_ConsolidatedGuidelinesof MHA _28032020.pdf.

3. I would further like to clarify that:

a. With the issue of 1% addendum, transportation of all goods, without distinction of
essential and non-essential, have been allowed.

b. ‘Pension’ under exemptions to clause 2(g), include pension and provident fund
services provided by Employees Provident Fund Organisation (EPFO).

c. Services of Indian Red Cross Society are also included under clause 3.

d. Groceries include hygiene products such as hand washes, soaps, disinfectants,
body wash, shampoos, surface cleaners, detergents and tissue papers, toothpaste /
oral care, sanitary pads and diapers, battery cells, chargers etc.

e. Entire supply chain of milk collection and distribution, including its packaging
material is allowed.

f. News paper delivery supply chain is also allowed under print media.

4, I would also like to inform that the Central Government has also allowed use of
SDRF for homeless people, including migrant labourers, stranded due to lockdown
measures, and sheltered in the relief camps and other places for providing them food etc.,
for the containment of spread of Covid-19 virus in the country.

Contd./P-2
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5. MHA has issued another Order today under the DM Act 2005, for issuing directions
to district authorities, for strict implementation of additional mcasures to stop the movement
of migrants and providing them with quarantine facilitics, shelters, food etc., and ensuring
payment of wages and non-eviction by their landlords. Its strict implementation need to be
ensured.

6. District authorities and field agencies may please be informed accordingly so as to
avoid any ambiguity at the ground level.

With kind regards,
Yours sincerely,

3[(»
(Ajay Kumar Ifl'lzlg:) I

Chief Secretaries of
all States
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No. 40-3/2020-DM-1(A)
Government of India
Ministry of Home Affairs

North Block, New Delhi-110001
Dated 29" March, 2020

ORDER

Whereas, in exercise of the powers, conferred under Section 10(2)(l) of the
Disaster Management Act,the undersigned, in his capacity as Chairperson, National
Executive Committee, has issued an Order of even number dated 24.03.2020,
followed by Addendum Orders of even number dated 25.03.2020 and 27.03.2020 to
the Ministries/ Departments of Government of India, State/Union Territory
Governments and State/ Union Territory Authorities with the directions to implement

lockdown measures annexed to the said Ordersfor the containment of spread of
COVID-19 in the country;

Whereas, movement of a large number of migrants have taken place in some
parts of the country so as to reach their home towns. This is a violation of the
lockdown measures on maintaining social distance;

Whereas, to deal with the situation and for effective implementation of the
lockdown measures, and to mitigate the economic hardship of the migrant workers,in
exercise of the powers, conferred under Section 10(2)(l) of the Disaster Management
Act 2005, the undersigned, in the capacity as Chairperson, National Executive
Committee hereby directs the State/Union Territory Governments and State/ Union
Territory Authorities to take necessary action and to issue necessary orders to their
District Magistrate/ Deputy Commissioner and Senior Superintendant of Police/
Superintendant of Police/ Deputy Commissioner of Police, to take following
additional measures:

i.  State/Union Territory Governments shall ensure adequate arrangements
of temporary shelters, and provision of food etc. for the poor and needy
people, including migrant labourers, stranded due to lockdown measures
in their respective areas;

ii. The migrant people, who have moved out to reach their home states/
home towns, must be kept in the nearest shelter by the respective
State/Union Territory Government quarantine facilities after proper
screening for a minimum period of 14 days as per standard health
protocol;

ii.  All the employers, be it in the Industry or in the shops and commercial
establishments, shall make payment of wages of their workers, at their
work places, on the due date, without any deduction, for the period their
establishments are under closure during the lockdown,
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iv.  Where ever the workers, including the migrants, are living in rented
accommodation, the landlords of those properties shall not demand
payment of rent for a period of one month.

v. If any landlord is forcing labourers and students to vacate their premises,
they will be liable for action under the Act.

It is further directed that in case of violation of any of the above measures, the
respective State/UT Government, shall take necessary action under the Act. The
District Magistrate/ Deputy Commissioner and Senior Superintendant of Police/
Superintendant of Police/ Deputy Commissioner of Police will be personally liable for

implementation of the above directions and lockdown measures issued under the
above mentioned Orders.

me Secretary

To

1. The Secretaries of Ministries/ Departments of Government of India
2. The Chief Secretaries/Administrators of States/Union Territories
(As per list attached)

Copy to:

i, All members of the National Executive Committee.
ii. Member Secretary, National Disaster Management Authority.
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m crelory Government of Indla
Ministry of Homo Aairs
Haltionnl Dicastor Managoment Autharity
No. 1-137/2010-Mit) dated 29 March, 2020
To
Chlcf Secretaries of all States! Adminisuztors of 1Ty
" Sub: Flrm measares 10 combat Covid-10
ir,

[t U swen that despiee 1llons o ensure [ull cumplisnce ta the Gavemmet Orders vide

No. 30-372020-DM-1(A) dated 24 March, 2020, some Wibrieers/ pligrims could ret be retained

where they were, Neparts teganding movement ol siuch persons scmss diffetent States are being
teeelved, 11 it 0 e notal that dgnllicandy turge munber of prerwss In sbntlar category lave beicn
seccessully retained in dUlerear Statey, by cemtived efforts of sk communicntion, ensuring that
the employer does not dislucy ur defer the pity or wages, e bng ehat the landlond does not vacate
ot demand reat during Mils Your of dstess e N by therefore cantlomed that a few Ueviatlnng
should not be allowzd o be a capse for difoien of the elforts of authorities who have ensured
copliance ia Juye Goes. In view of this, It is reiterated thi Uve prople In these catrgories must be
Jeokrd altez, while malntalng physical diwince of at leas one metse fran one another, la temspanry

shelters. They must be gor medically exanlned 2nd the persons yogaring separaie bresmens mast
be dealt with a3 roquined,

2. Iy order va reare that the basic objectlve of the ool suclel distandag onder Is not

Ocfrated and In erder 0 redece risk of vinss tanwmission, i s requeszed (hat the Tollowing
measures 1ast be ken In resgeat of shawe migrant tiboners ue pllzrinms who have already arrived
[rom other Stxes (o your Stale,

L Disrict Almintstration must use public address sysiem and commusiczte with these persons
1epanding steps bring wken by the adininistration For their welfare #ad regarding do's and
dom'ts 19 he fallgwed, Visible police presace ol ald allghtng poluts must be easurpl,

iL Medice] officers muss ke deployed to conduct saeening of the amiving prrsoos st idensficd
loctians so that all are tovered without il

kil Thase without any visk Lctors wanld he sent for quarantine, alter explaining 1o then clearly
2rd aber noting their detalls induding mebile phaos numbers. Strice quaramine lacilitGes of
two weeks doratun may te goared up accodingly & oll Use temporary sheliers,

tr, [n the (dendfied Incathuns, NDMA guldelines on temporay shedien may be followed by
treating these pessons & disacer-affected persans, by malmaining mntum plysical
distance 0l ope meue begween perdons.

v. High tsk persora will be dealt with a8 reaired o3 per their medical comtiion,

vi A firm sysiem of tracking (e well belng of a1l e migrant bouress or pllgios wha have

" amived from other States st be pat In place, whilt 1sking cate to avoid stigma oc 1.
feel
3, No [unl::r?nlgmﬁm be permiited nod the extuing oders he Implemented serleily,
4, Action taken may be (mtimated,
Ygzra Falthfully,
s —
[(A'AN )
LAY, Mg, 71, Wrenty gRate, wf foud- 110029
1DMA Bheaan, A-1, Saldanung Enclave, New De-110022, tndia
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No. 33-0472020-NDM-|
Govemment of India

Ministry of Home AfMairs _
(Disaster Management Division)

'C* Wing, 3" Flogr, NDCC-I1,
Jai Singh Road, New Delhi,

i Dated 28" March, 2020
To

The Chiel‘Secmlnrics

(All States)
Subject: ltem angd

Norms of assistance under State Disaster Response

Fund (SDRF) in (he Wake of COVID-19 Virus Outhrenk.

Sir/ Madam,

I am directed to rofer this Ministry*s letter No. 33-472020, dated 14" March
2020 on the above mentianed subject and to say that the existing norms issued vide

this Ministry letter no 32-T12014-NDM-I dated 08.04.2015, under item no 3(a)

“Relicf Meuasures - Provivion Jor temparary acconumadation, fomd, clothing
medical care etc.” would. be applicable to homeless peaple, including migrant
labourcrs, stranded due to lockdown measures, and sheltered in the relief camps

and other places for providing them food ete., for the containment of spread of
Covid-19 virus in the country,

Yours faithfully,

7

(Sanjeev Kumar Jm;ﬂ -
Jaint Secretary 10 Govemment of India

Tel: 23438096

ing si fisions for lilization of UT
to AS(UT), MHA for maqug s:milx_lr provis
g‘i’s‘;};mr Response Funds by the Union Territories.

CC for informatlon: P'S to HIM/MOS(N)IS/ Secretary (Expenditure),
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